
BEFORE THE CENTRP,L PDr1INISTRPTI\JE TRIBUNPL 

BANOPLORE BENCH, 

B P NO PLO RE 

DATED THIS THE 17TH F'BRUPRY 1907. 

PrF2snt 	: 	Honh1. 3uticn K.S.Puttaswmy .. 	Vice 	ChEirman 

Hon'blr Shri 	P. Srinivesn .. 	r'1mbrr 	() 

App1iction r. 1475/86. 
Sri C .S.RmEwmy Iycnnr, 
Son of Sri C. 5hshchr, Hindu, 
Mjor-od Fhout 57 yr 
rsidinq at ro. 2959  
Shastri nagr, 
2nashankeri II Sto, 
BP.NGPLOBE - 550 370. 	 ... 	Ppp1icnt 

(Shri L.K.Srinivasa Burthy, Pdvocati 
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The Union of India 
rprsentd by Oncra1 Maneçjar 
Southern Railways, 
Park Town 
PDRPS. 

Divisinel Commrcinl Suprintendent, 
Divisional Off1c, 
Prrsonnjl Branch 
Southern Railways, 
9 P N OP L ORE 

DIvIi0nel P.rsonncl Offic.r, 
5outhrn Railways SBC 
8PT'GPLORE. 	 ..•. Rsspondnts. 

(Shri N. Srrangaiah, i-.vocatr) 

The ao nlication bEE como up for harinc bfor 

this Tribunal today. The 'JicoChairman made the 

foliouinp 

OBDER 

In thiE trans Nrsd Enolication rucjvd from 

tho Hinh Court of Karnatake undor section 29 of thy: 

Pdministrativs Tribunals Rct, 19859  the applicant has 
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chal1npd th Ordtr 1\os /P.579/II/Com1. dat.d 

30-1 0-19B4 and 8-1-1985 (AnncxuD and E) of thr 

DiviEjoflal Comrnrcja1 Suprintndnt, 	nc;a1or 

Shri L.K.SrinivEs Murthy, l€arnd fdv:jcat who 

had filed vakaletnama for thr, applicant hsPo IT th-11  

High Court and was continuing to appear for him 

h-Por l this Tribunal also reports the dsath of the 

applicant on 14.6.136. He prays for grant of a 

rason2b1e time to brim the leel rprsntativns 

( 'LRs ) of th anolicant on rcor d, and then conduct 

this cas 	Shri M.Srrenoaiah, learned standing 

counsel for thp Reilways, apnearin for ths respon—

dents, opposs thm request of Ehri Murthy and uro.es  

for dismissal of thn EpplIcati:n on th orouhd thEt 

the cause of action does not survive to the LRs of 

the anplicant. 

Tho aplicant had chal1rmccd th. ordsr of 

compulsory rctirnmnt made by thL. DCS in exercise 

of th powors conferred on him by rul 2045(h)(i) 

of thn Indian Ra iluay Establishment Cod, retiring 

him from servic w.e.f. 25.2.1985. Shri MLlrthy does 

not disputu that :vmn in th normal course, the 

applicant would hpve retirmd from Service on 28.2.1906. 

On this visw itself, this application is liable to 

be dismissed. Ev:n otherwise, the cause of action of 
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the applicant in reltion to the ordrE chllenged 

by him does not survive to the LRs or the applicant. 

If that is So, we see no justiNcFtian to grBnt the 

request of Shri Murthy Bnd refuse the sme 

4. 	On the foreqoino discussion, we hold tht 

this aDPliC2tion is 11b1e to br dismissed. We 

therefore dismiss this 2ppliction•  But in the 

circumstences of tho case, we direct the parties to 

bear thjr own costs. 
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